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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.,A. No. 792/94. ' , Dte QF Deci sion : 10-8-94,
Mr. M. Surayaiahn . Applicant{
Vs

1. The Supdt. of Pgst offices,
Hindupur.

2. lhe FPoStmasgar uoiioLeas
A.P.5R,, Kurnool=5, R

3. The Director Gengral,
Dept. uf Posts,
Dak Bhavan, Sansad Mart
Mew Nalhi = 1, ‘ +« Aespondents.

Counssel for the Applicant : Mr. Krishna Davan

Counssel for the Respondents: Mr. V.Bhimanna,Addl.CGSC.

LORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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na 792 /94

dudgement

( &s per Mon, Mr, Justice V. Neeladri Rao, Vice Chairman )}

Heard Sri Krishna Devan, learned counsel for the
applicant and Sri V. Bhimanna, learned counsel for the

respondents,

2. This application is filed praying for declaration
that the appiicant 1is entitied to the appiicatien of
.

Rule FR 22{(C} in fixation of pay as Inspector of Post
Offices with effect from 19-4-1994, It is now stated
for the applicant that this OA is not presseg.é/ﬂccard-

ingly this OA is dismissed. No coats.\\

e = A
- (R. Ranggrajan) (V. Neeladri Rao) .
Member (Admn.) Vice Chairman ;
Dated : August 10, 94’ ﬁwﬁﬂ; _
Dictated in Open Court i 44T

Deputy Registrar(s)CC

The Superintendent of Fost Offices, Hindupur,

sk
The Postmaster General, A.P. S.R. Kurnool-S.

The Directcr General, Iept.of Posts,
Dak Bhavan, Sansad Mart, New Delhi-1.

One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.
Che copy to Mr.V.Bhimanna, Addl,.CGSC.CAT.Hyd.
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One

spare copy.
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IN THE CZTPRAL ADVINIS TRATIVE TRIZUNAL
HYCERABALD BEWCH AT HYCERABD

Tiik HON'BLE MR.JUSTICE V.NEELADRI RAQ
' VICE~-CHATRMAN
AND
.

| o

TEE HON'BLE MR.KR.RANGARAJEN s M(7.Leil)

DATEL. ]O-g’ - 00

ORBER/ JUDGMENT

:.,bz.?.A.NO ./R.A/C-A-I\TO-

in

_ ‘:‘O.A.NO‘. ‘7(1},_ O‘Li .
S (T .A.No, ” (W.P.NO )

Adimdtted and Int_erim-directio‘ns
Issued. )

All.oved..

Dispoked of with directions.
Disinissed

‘5—..,._.._._._‘-—_‘_'_.__,_._._.__\

DisntisBed as withdrawn
Msmiyssed for  Default.,

Orde ffed/Re jected

: No oivder as to cos
pvm '





